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this agreement is broken or any ‘iolation
of the agrecment takes place our security
forces do take appropriate measures. They
have full powers to curb any unlawlul
activities.

MR. CHAIRMAN : Now the question
is :

“That the Bill be passed.”

The motion was adopied,

—

15.50 brs.

INDIAN TARIFF (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) :

Sir, T beg to move :

““That the Bill further to amend the
Indian Tariff Act, 1931, be taken in-
to consideration™.

Sir, This Bill sceks to amend the first
Schedule to the Indian Tariff Act, 1934, in
order to give effzct to Governni:nt's deci-
sions on certain  recommendations of the
Tariff Commission relating to the Dyestuffs,
Aluminium and Automobile Industries.
Hon. Members would be aware that the
protection to the Dyestuffs and Automobile
Industrics was originally due to expire on
the 31st Dacember, 1967. Owing to the
Tariff Commission's preoccupation with
certain more urgent inquiries, it was not
able to submit its regular reports in res-
pect of these industries during 1957, and
the protection on them was therefore cx-
tended as interim measure uplo the 31st
December, 1958, throught th2 Indian Tariff
(Amendment) Act, 1957. The Commission
has since submitted its regular rcports on
these two industries, as well as on the
Aluminium Industry which also the pro-
tection is due to expire on the 31st Dece-
mber, 1968,

Copies of th: Tariff Conmnission’s Re-
ports on the three industries and of Gover-
nment’s resolution and notifications issued
thgreonhave already bren laid on th? Table
of th: Housz. Notas on thas: industries, cote
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bers will no doubt have gone through the
documents and the details given thereih
regarding the development of the respective
industries under protection.

At this point, I would like to make a brief
reference to the functions of the Tariff Co-
mmission. Members would have sotn the
“Review of Work of thz Tariff Commission
for the period October, 1957 to S:ptember,
1968"" which has also bzen circulated for
their information. Under the provisiors
of the Tariff Commission Act, 1951, a péit=
manent Tariff Commission was constituted
in January, 1952. The main functions df
the Tariff Commission are to make protec.
tion and price inquiries and reviews. Ih
this cchnection, I would like to mention
that Section 11 (a) of the Tariff Commi-
ssion Act, 1951, contemplates “the grant of
protection (whether by the grant of subsidy
or the levy of protective duties or in any
other suitable form) for the encouragement
of any industry in India . .."

T would also like to mention that a pro-
tection industry has obligations as wzll as
facilities and that it is onc of the function
of the Tariff Commission to keep a watch on
protected industries to sec that they fuHil
their obligations. Sszction 11 (d) of the
Tariff Commission Act, 1331, provides for
inquiry and report regarding action to be
taken where an industry in taking uniue
advantage of the tariff protection grantédd
to it, as for exampl: by charging unneces
s¢arily high prices for its goods or acting
in @ manner which results in  deterioration
in quality etc. The continuance of protec-
tion to an industry would thzrefore enable
periodic reviews to bz made by the Tariff
Commission, not  only to guide the pro-
gress of the industry but also to see that
it does not act to the detriment of the
national interest.

1 shall now briefly refer 1o the induse
tries in question. Dyestuffs : Protection
was first granted in 1955 for the pzriod of
ten years ending the 31st Dgzcember 1964,
to a certain group of days. At the time
of the 1954 inquiry, the scope was widened
to include all coal tar dyes and a few inter-

taining th: gist of the Tarif C lssion’s
reports and recomme:ndations, have also
been circulated to Members. Hon, M:m.

diates, and protection to the industry
was continued for a further period of three
years, i. e. till the 31st December, 1957,
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which as I mentioned earlier, was extended
to the 31st December, 1968.

The industry covers finished dyestuffs
as well as intermediates for the manufac-
ture of such dyestuffs. Most of the consu-
mers scemed to be satisfied with the qua-
lity of indigenous dJyestuffs. The Commi-
ssion is of the vicw that industry has divei=
sified the range of its products and is now
in a position to meet about 90 percent of
the domestic requirements of dyestuffs, and
by and large is in a position to withstand
compctition from abroad. The devaluation
of th: rupee in 1966 has alsv provided some
built in protection. The Commission has,
therefore, recommended that tarilf protece
tion to dyestufls nced not be continued
beyond the 31st December, 1968, However
the industry should continue to be deemed
to be protected and should be subject to
periodical reviews in order to ensure that
it does not take undue advantage of the
protection afforded by quantitative control
over imports,

As regards dve-intermediates, the posi-
tion is different. The need for protcction
not only remains, but has increased. In
respect of & number of intermediates, where
there is a possibilily of manufacturing them
in reasonably adequate quantity, and qua-
lity, the Coirmission has recomn ended that
it is necessary to give tarill protection.
Thus, it has recommended that the piotecs
tion on three intermediates namely (1) 2-
amino-anthraquinone, (2) Benzanthrone, and
(3) Beta Oxy Naphthoice Acid, should be
continued. In respect of 50 specificd in-
termediates, the Tarif Commission has
recommended that protection should be
newly granted. In making its recommen-
dations. the Commission has also taken-
into account the neced to avoid an increase
in the prices of inlermediates whose impor-
tation cannot be avoided. In their case the
Commission has either not recommended a
protective duty or has reccommended the levy
of concessional rates of duty.

Government have accepted the scheme
of protegtion recommended by the Cc-
mmission. Details of the intermediates to
b: subjectéd to protective duty, and the
rates of duty proposed, will be found in the

DECEMBEER 19, 1968 Indlan Tariff (Amdt.) Bill

-

Bil'. The sch-me of protection is proposed
to be made applicable till the 31st Decem--
ber, 1971,

Alumirium ; Protection to this industry
was first granted in 1949.  Periodical
reviews were mace and the protection
was extended from tine lo time, the last
inguiry being in 1964.

The Tariff Commission has stated that
general salisfzction has been expressed
with the quality of the primary metal,
whercas with regard to shects and cir-
cles a cerain amount of dissatisfaction
still prevails. According to the Commi-
ssion. although the production of this in-
dustry has increzsed considerably since the
last inquiry, a price disadvantage still cxists.
The Commission has, therefore, recommens-
ded the continuance of protection for a
further period of threc years at the existing
rates of duty. Government have acce pted
this recommendation, The present effective

rates of duty namely . 20 percent on ingots
etc. and 274 percent on sheets circles,
etc. have been in force from the date of

devaluation of the rupee, by virtue of a
Notification u/s 4(1) of the Indian Tariff
Act, 1934, These effective rales are now
proposed 10 be  incorporated in the first
schedule to the Act.

Automobiles The first report of the
Tariff Commission on this industry was
made in 1953. Since then this has been
deemed to be a protected industry, with the
scheme of the protection being modified
from time to time in the light of further
inquiries and reviews. The tariff protec-
tion on the components and ancillaries sub-
ject to protective duties was due to expire
on the 31st December, 1967. Protection
was continued for one more year upto the
31st December, 1968, on an Ad hoc basis as
mentioned earlier and is now due to expire
on the 31st December, 1968.

Due to the highly restriclive import po-
licy, imports of automobiles have been
significantly less during the last few years.
The exporl Performance on the other hand
has considerably improned.  As sgainst
Rs. 3 lakh’s worth of expe rts during 1960-61
the exports of autemctiles increased to Rs.
22 lakhs in 1963 64 Rs. 71 lckhs in 1964-65
and Rs. 106 lakhs in 1966-67.
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In its present report, the Tariff Commi-
ssion has observed that it is anomalus that
while the main automobile industry docs
not enjoy protective rates of duty and com-
plete automobiles are liable to revenue ratcs
of duty, ancillaries and parts should be li-
able to protective rates of duty. It has
therefore recommended that the protective
rates of duty on ancillaries and parts may be
withdrawn and revenue rates of duty imposcd
instead. Both the automobile industry and the
automobile ancillary industry should however
eontinue to be regarded as protected. To
remove the surveillance over the funclioning
of the industry mercly because of the formal
substitution of revenue duties for protective
duties would be unrealistic and also unfair
to the consumer and to the economic growth
of the countr;. It is for these reasons that
the Tariff Commission considers that this
industry should continue to be protected
industry and as such Jiable to periodic
reviews by the Commission. Government
have accepted the above recommendations.
The revenuc rates of duty will be fixed at
the same levels as the existing protective
rates.

In its three reports the Tarif Commi-
ssion has made a number of other re-
commendations relating to the three  indus-
tries in question. The decisicns taken on
these recommendations have been announced
in the resolutions which have been placed
on the Table of the House, and necessary
action is being taken by the Ministiies con-
cerned with those industries. The Present
Bill seeks to give effect to those decisions
of the Government which involve the con-
tinuance or discontinuance of tariff protec-
tion or the extension of protection to new
items.

With these words, Sir, 1 beg to move
that the Bill further to amend the Indian
Tariff Act, 1934, be taken into considera-
tion.

MR. CHAIRMAN : Motion moved :

#That the Bill fuither to amend the
Indian Tariff Act, 1934, be taken in-
to conmsideration’.

SHRI SHIVA CHANDRA JHA
(Madhubani) : I beg to move :
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“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th March, 1969*. (1)

MR. CHAIRMAN : Shri Vishwa Nath
Pandey is absent.

fome wmgaT g 1 gWTR A quiw wgR ¥
ary & SA% fAg oY oA 9 a9y
arer &, 9a% fow qge Aifew wifew &
AT q¥W &, Igh A rEH A §, I AW
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¢, 99t A% Tiwl WY grea & fod o
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16.00 brs.

SHRI LOBO PRABHA (Udipi) : Sir, 1
would base my remarks on what the Minister
hi If din r t of this Bill. He
began by stating the functions of the Tariff
Commission and 1 think he very rightly did
30, because the Tariff Commission has now
bzcome, like the vermiform appendix, a use-
less body. On its own admission the effective
control of our industries, is exercised not
by the Tariff Commission but by the Fioa-
nce Ministry which restricts the imports of
many of their competitive items.

Secondly, in that conpection, 1 would
also refer to the very proposals made by
the Tariff Commission, which the Minister
mentioned. Almost all of them are asking
the Government to convert the protective
duty to a revenue duty. Just for tiwo or three
recommendations-in the case of Benzanth-
ronc and Beta Oxy MNaphthoic Acid that
the duty be reduced from 100 to 50% and
also in the inclusion of some intermediates,
some mnew recommendations have been
made-I don't think there is any justification
for these vast labours on the part of Tariff
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Commission as also for thesc vast volumes,
which the Tariff Commission has produced.

The Minister added that the function of the
Tarif Commission is to see that the protes
ction given is properly used to produce
articles of good quality at a reasonable
price. You would sce from the reports of the
Tariff Commission, in respect of dye-stuff,
the price rose upto 170% above the world
price. Is this a proper use of the protection
given by the Government 7 The Minister
has not referred to what the Tariff Commi-
ssion has done to sce that the prices are
kept within rcasonable bounds, In respect
of motor components and spare parts,
probably the increase in price is even higher
sometimes four times more than the landing

cost. Here again the Tariff Commission
has failed in its duty.

What I am suggesting is not the aboli-
tion of Tarif Commission here and now,
but that better use should be made of this
very large, important and expensive body.
No doubt, the Minister referred to many
proposals of the Government, but none of
them includes the very vital proposil that
the Tariff Commission should keep a watch
on prices and quality in the interest of
consumers. My party stands for consu-
mers and would like the Tarif Commission
to be on their side, not on the side of
Government or producers.

One other observation 1 would like to
make at this stage, which also ariszs from
my Amendment, is this., A period of three
years. which has given for this protection,
does not scem to have much meaning. Wit-
hin a period of three years no industry can
plan with the confidence that it will be able
to break even or to have economic produ-
ction. In the baginning, many of these
industrics used to get ten ycars. Now it
3cems to me that only three years are given
to provile recurring work to the Tariff
Commission which is otherwise idle. It
will now bz enabled to resume work every
second year on its own proposals to repeat
th: same result. [ would, therefore, press
that the protection instead of being only
up to 1973, should be up to year 1975. This
wauld be In accord with the request of the
industrios thams:lves, which want protection
for a period of ten years.

Now there are three major items invo-
Ived in the proposals. The first is in resp-
ect of dye-stuffs, In the case of dye stuﬂ‘s..n
distinction has to be made between the fini-
shed product and the intermediates. Any
protection to the intermediates raiscs
the prices and, therefore, to that extent
makes import substitution much more diffi-
cult.  In those circumstances, there is_ a
case for revising the existing rates of duties
Of course, the argument will be that there
is an in-built protection,as the Minister hem=
self suggested, from devaluation He may also
have suggested that when it is all added up,
the tariff duty forms a very small part of
the du'ies imposcd by the government.
The excise duty and other uties total up
to much more. Even so, the duty on
intermediates, not on finished products,
deserves to be less than what is proposed.

I am now coming to the shject of alumi-
nium which has bee having rather a bad time
of late.  Because the elcctrical installation
indust has suffered a set back. aluminium
is mot wanted as much as in the past when
the clectrical programme of the governmel?t
was more. In the circumstances, .“ is
almost aenating and instcad of growing as
one expects this industry to do. today many
of the poroducers are not able to make
both ends meet or are not able to find 'I'ina_-
nces to carry on production. Of course, it
is not correct to say that this is affected by
import duties. It is affected by excise
duties. But as the Commerce Minisicr is
concerned with both import duties and exc-
ise duies, in the sense that he is concerned
with industries, on this occasion T would
pricss the Minister to cnsure that the Fi_nn-
nce Ministry notes the parlous condition
of the aluminium industry and reduce the
excisc duties, which are more relevant than
import dutics, on this industry.

Last and most important of all.T come to
hie automobile industry. The Tariff Comn:l-
ssion has admitted :hat the existing duty is
not required for proteclion and, therefore,it
will continue only becauss of revenue pur-
poses. 1 would like the Industries Mims‘ter
to consider carefully why he should provide
revenue to the Finance Ministcy by making
the prouction of automobiles more expens-
ive than what it is. It must be within his
knowledge that the production of jeeps has
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fallen down by 50 percent, from 10,869
last year to 5,700 this year. There wasa
faH in the production of commercial vehi-
cles also last year, which is not so pronou-
dgeed this year. Still, it exists and production
is very miuch below capacity and to that
extent, there is an increas in overheads.

It has bcen calculated that the duties
on commercial vchicles vary between 43 Lo
49 percent of the cost of the wvehicle. 1
am not referring to the duties on diesel and
petrol, because I shall refer to them later
on. In respect of jeeps the duty is from
42 to 47 percent of the cost of the vehicle.
'‘On a commercial vehicle as much as Rs.
15,000 is paid as duty. Whatever the prot-
entions of government in respect of socia-
lism may be, they do not seem to apply it
in respect of ccmmerial vehicles.

Commercial vehicles serve the people as
buses or as lorrics 1o bring themselves or
their products to the market. If the inter-
est of the industry is any business of the
Ministry, it has to sec that these duties are
reduced.

Along with these dutics, we are now
concerned with the impoit duty. If it is
only a revenuc duly, there is no reason why
it should be 50 percent ad valorem and why
it should not be sbout 25 percent.  You
bave to realise that if it is 50 peicent. ad-
valorem, it is already increased by 57 percent
devaluation. You are getting the bencfit
of the increase in ad valorem and when 1
suggest 25 percent, practically it will be 50
peicent that is of what it was tefore, if the
calculation is followed. But whatever it is,
when the price of our vehicles is so high
the price of an ordinary vehicle in this cou-
ntry is higher than that of a luxury vehicie
in other countries-there is a case for redn-
cing this duty to 25 percent.

Then, these spare parts are imported
into this country for older vchicles, for
vehicles of long ago for which people can-
not find the replacements in this country.
Is it fair to these old vehicles, rather to
their old and dilapidated owners, that you
muke them pay 50 percent revenue, to ths
. Firunce Ministry 7

Bill

I would press fipally that the Commercs
Ministry may not act as (he tax—gatherer
of the Finance Ministry. The Finance
Ministry must find its own resources and
not usc other ministries and production, the
users of vechicles, dyes and aluminium, to
reimburse its depleted coffers, dcpleted
because the Finance Minister does not know
what is waste and what is good for the
country,

SHRIMATI TARA SAPRE (Bombay-
Nor:h-East) : Mr. Chairman, 1 am going to
decal only with the automobile industry,
particularly passenger cars. The automo-
bile industry in India is a fairly old indus-
try. It has got protection for the last ten
years. This industry is a protected industry
since 1957. In 1960 the ad /ioc committee,
which studied the working of the industry,
observed that sufficicnt care v.as not being
taken to avoid minor but irritating defects
creeping in at the assembly stage which
could casily have bcen avolded. Therels
no adequate system of inspection and check
before the vehicle left the factory.

Then again, the Motor Car Quality
Engquiry Committee was se¢t up by Govern-
ment Lo make a full and complete investigh-
tion and a questionmaire was circulated. A
number of car—owners categorically stated
in reply to the questionnaire that the quality
of the three models of cars had deterforated
during the last ten years.

The complaints about the cars Wte
numerous and they start gimost from the
moment of purchase. They go on mounting
with every month that passes. There are
complaints about every part practically—ihe
short life of light, inefficient radiators, pobr
quality of electrical wiring, the poor quality
of steel used for making chassis and the
bodies of the vehicles. That is another sad
story of oor public sector undcrtakings.

16.14 birs.
[SHRI VASUDEVAN NAIR In the Chair)

The car Iindustry is shifting the blame
of poor—quality product on the manufactu.
rers of ancillaries. At present all the
components are indigenous; so, i view of
the iy complafmts about componenty, it
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is desirable for the industry to set up

testing facility in co-operation with the
ancillary industries.

Another disquieting aspect of the
development of this industry is the steady
increase in car prices. For this the manu-
facturers” explanation is that 80 percent of
the increase in cost during the last few
years is duec to Government levy, 42 percent
on passenger cars and 45 to 49 percent on
transport vehicles, Even accepting this, is
there no scope for reducing cost in other
directions 7

All these years the industry has been
enjoying sellers market. It was able to s:ll
whatever was produced irrespective of the
price in view of the large pent up demand.

It is trus that there is certain amout of
stagnation in the industry or its capacity is
not fully utilised. There is little reason
for satisfaction over the development of
industry because for the country of India’s
size. an annual off-take of 40.000 cars is
pitifully small.

The industry is, at present, in such a
position that if protection is taken out the
whole industry will dwindle down becuse it
has reached to the stage where it cannot
stand competition from foreign imports. The
best solution under present circumstances
is to put up & machinery to have a quality
control or at the same time Government
must come forward with small-car project
in the public sector which will put some
contrul on the rising prices.

SHRI S. M. BANERJEE : (Kanpur)
Mr. Chairman, Sir, I have heard with rapt
attention the speech of the hon. D:zputy
Minister. I cannot understand how the
automobile industry could be given further
protection. It is always said that this
industry needs protection without telling us
the ground on which this industry deserves
further protection.

You are aware that the prices of motor-
cars, whether it is Ambassador or Fiat or
even Standard, are going up. Today, the
cost of an Ambassador car is about
Rs. 21,000, Three years back, its prico was
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Rs. 19,000. I do mot know how much it
is going to be increased. We have been
assured in this House that efforts are being
made to bring down the prices. I do not
agree with Shri Lobo Probhu when he said
that it is because of the excise duty that
the prices are going up. That is exactly
the view-point of the capitalists and indus- .
trialists who want further reduction of
excise duty. But nobody talks of the
fabulous profits which they earn. After
paying Rs. 21,000 for an Ambassador car,
what do we get 7 One foreign expert, when
he came to India, was asked to give his
comment or his opinion on the Ambassador
car. He said, “This is a wonderful car
where every part makes noise with the
exception of the horn.” The horn does
not make noise but every part of the car
makes noise, If that is the standard of
an Ambassador car, I do not know how it
is going to cater to the needs of the people.

I would request the hon. Minister to
appoint a high-power Commission to go
.nto the entire price structure of the
automobile industry, whether it is Fiat or it
is Ambassador or even Standard, whether
it is a four—doors or two-doors car, There
should be a Commission appointed for it
50 that the high profits earned at the cost
of denial of bonus to the workers, at the
cost of all bencfits to the workers, are
properly checked.

1 am against giving further protection
to the autonobile industry. There must be
a Commission appointed and, I am sure
that will d:finitely come to the conclusion
that a carcan bz purchised at a much,
lower price than what it is today. Moreover
I know thit son: psople wanted some more,
things to be added in the car, special'y, in
an Amhassador car, and th2v wzre told that
that will mzan additional expensss of Rs. 20
lakhs to Rs. 3D lakhs, increasing ths price
of the car by Rs. 100) or Rs 1,50), that is,
about Rs. 22,00) or so. What is the cost
of a car in forzign countries ? [ do mnot
koow whzther it is a fact that many parts
of the car are still bzing imported.

What has happsned to our public sector
car project. It can naver come. As long
as Birlas or Walchanls are alive in this
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<ountry, whether itis taking over of the
Birla House or taking over of the car
indostry, nothing will come.

The competition is going on. Whether
Birla will take over the Government or the
‘Government will take over the Birla House
is a matter to be decided. Therefore, I
oppose this Bill which seeks to give further
protection to industry. I want a Commi-
ssion to inquire into all the malpractices,
mismanagement and everything that is
happening in the automobile industry.

SHRI NARENDRA SINGH MAHIDA
{Anand) : The Indian Tariff Commission
has been doing a laudable work. Mr. Lobo
Prabhu criticised it, but this Commission
gives protection to our industries. This Bill
seeks to amend the First Schedule to the Ind-
ian Tariff Act, 1934, in order to continue or
discontinue tariff protection to ccrtain indu-
stries and to bring certain new it:ms under
the scheme of protection on the advice of
the Tariff Commission. The scope is very
limited. It gives protection to para-aminos-
anthra-quinone and certain other acids and
discontinues piving protection to Naphthols
and other dyes. It also secks 1o continue
protection to aluminium industry because,
on account of the recession, the aluminium
industry is suffering.

Aboul automobiles there is a difference
of opinion whether protection should be
given or not. But I would say that the
quality control should be there. Whether
it is acids or dyes or aluminium or car,
protection has to be given or discontinued
according to the position of the local
market as well as the international market.
About motor cars we have to s2c that cars
are made in this country; we cannot afford
to import cars even if they are cheap.
Opinions may differ on this. Whether the
automobile industry is run by Birla or by
others, we definitely expect that there should
be quality. Cars should be manufactured as
cheap as possible, Japanese cars are very
<heap aad are available all over the world;
they have entered into the world market.
If India enters into the world market, I do
not think that it will find any buyer outside
our country. 1f we participate in the race
from London to Sydney, 1 do not think
that our car will go more than a couple of

hundred miles. Th=refore, we must improve
our quality and also see that car is available
at a cheap rate.

The Indian Tariff Commission is nece-
ssary as it has to guide the Government in
various aspects. But the quality control
should be insisted, and 1 believe that the
Government is quite awire of this problem.
We insist on quality control, more parti-
cularly of the goods which are exported.
We are now paying attention to our tea
industry because there is competition from
other countries, specially from Ceylon.
Many complaints have becn reccived from
foreign countrics that. without proper cont=
rol. our traders are apt to cheal, more
particularly the foreign countries. It is,
therefore, very necessary, that the Tariff
Commission should excrcise itsrights and
advise the Guvernment in a proper way.
Unless our quality is improved, whatever
talks we may have in our country will not
raise the status or name of the country.
That is why [ would request the Tariff
Commission, and more particularly the
Governmznt, to see that tighter controls are
excrciscd over quality, particularly in the
case of the goods that ure exported from
this country.

With these remarks, | support this Bill.
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WAl & fao 35 & awrg 3g s
ot 3T 7 fnfaar awd § 1 § gwar
ffFamr wt gugw g9 at ¥ wiw
qza™ &1 =ifara F st awst &
TWEgwE ¥ mena § fF @ Fay
¥ v i wwar  sfafy earfe
H AY qFATT FAE W BF gemme
AT & 7 ¥@T /Ny AR aws
AT%E & w2T 10 @19 § w37 10,000
WY AT ST FTFHST 93 ¢ 22,000
Y @ WY & W \TT § IuaT arfad)
@t et 8 7 gw arx § fF gl AW
A W wigAl ® sarfeer o s
AR WEI | @W 2@ we @ & Ay
78 I A § 1% g we dw d e
&t g€ N w5 gRWmE ) gy g
R wT wT wEm g wrfag
A m I i fs g gor
w1 3faa frdwor 27 o & wreoan
¥ X w5y Suvmefy sy 7 0% @
¥ wgry § W wAE TR ¥ gEer
wifedt frad & @t F qwwar § fe ag
VT ¥ 0w viw w1 fiww &)
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wma i friew § fe R samt
T ¥ g gXaw gedmr or w@rE &
wawAT§ fe oo gat 9 SR W
IAFT sravEEar or fs ¥ Foaw
AT FET ACIT | WA W ATd BT HE
HTLA 7FY FAATAT TAT, FHET FIL qG
A3 AIATE 74y 6 e 9g 99N €9 Y
fo sofa 41 feafy &1 sTea &Y W E, o
F HTAY T WA ATAEEFAT G @ g,
T+ qa1 gvam gaA fear sw@r g ?
# ag «r qawar § & G € 97 SO &
"9 AT g | arfag ¥ & ar 9w
& gieaTy eqraTfas &9 § ag T
fe ag sarmfa sv 9 & gew W
sfas g1 #T IAFT I a6 IJTAFATHT
FITTIN SN | FT HAT AL wIAA
FY §H 19 FT ATEET € GFT ¢ (6 T
TN & ag STA ger 1 ¥ 9 awqwi
¥ yedi Mg g A I ! Tw oEK
FT T9IXH q1 HIVETEA qg H&F #1 & |

o wg %7 9 fqdgw F o=
sifaemt & gro st weww feav o @
IEHT €AV F@T§ qAfFA " E A
A wEma ¥ T oara w1 A wmg
s fr ag @ @@ ® W fF e
AW T I9Am dAw g9 Iinefany
¥ fag 7 &Y afes SowwaTl & fog &
wTe #f Fifeel &7 A=y @ W s
¥ ot gy gr e § I fafea e
¥ iy foar s

we Tl 9X G F AT H AT
N atr ey gF oW G g owEE
aTHz ¥ 9 ¥ a gy @ e ¥ g
iAot as At ag et A &
A g T A g et
ug wwwl 9T @ a1 fe 4-5 g e ¥
g frst st wror 9w Y W& AR
¥ 10-12 T 15 gorT 7 @ g &
§ oefis vu & geray gEX W ¥ wW
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Ha § wed) Farfaer A e AR
# § 1 gafao v 97 @t @Al & AR

¥ @Y s #1 wravgwar § fomd fe aw
At grfe gew aT @ A fat #
a% |

SHRI RAJARAM (Salem) : The lndian
Tarifi (Amendment) Bill No. 120 of 1968
is before us. We are at the fag end of this
session. Every time this Ministry is bringing
forward a Bill like this and getting it pass-
ed in a few minutes. No member is given
full time to think over these Bills and
their implications, what for they are given
<ontinued protection and so on,

This Ministry is giving protection to
all kinds of cars manufactured in the cou-
ntry. As other members have said, the
quality of the wonderful Ambassador or
Fiat car is that if you close on: door, the
other will open. This is the condition of
a Fiat car manufactured here.

SHRI SWELL (Autonomous Districts) :
That is the genius of the car.

SHRI RAJARAM : Of course, this kind
of automatic system prevails in the kind
of cars made here, and nowhere else  will
one find it. I would ask whether it is possi-
ble for our Governmeat to scll any car
manufactured by any of thesc three con-
cerns abroad, either Fial or Ambassador or
Standard. All the cars are rotten ones.
Instead of giving protection to them, we
should get cars from abroad which are avail-
able at a cheap rate and have them repaired,
if necessary. I have scen hundreds cars of stan-
ding on the roads in forzign countries. One
can buy those cars at Rs, 500, Rs. 600, Rs.
1000 like that. These could be brought here
and repaired ; it will incidentally give work to
our labour, Even afler giving a bonus, one
could sell these cars at a lower rate than one
has to pay for the cars made here. By pro-
tecting this industry, we are only protecting
the rich people who are the manufacturers.

SHRI LOBO PRABHU : Government
most of it is tax.

SHRT RAJARAM : Then we are giving
protection to dyestuffs, I come from a
handloom area. A number of people use
handloom dyes for the handloom, But the
pity is that evervthing has disappeared into
the black market. I would ask what is the
meaning of this protection. We are not able
to maintain a certain price level. The maou-
facturers are creating an artificial scarcity
and selling it at abnormal rates. On top of
it, no dye-stuff is available in the open
market. So many handloom workers have
been suffering because of this state of
affairs even in my own place. Salen, It is
to protect such people that a Bill is brou-
ght here and got passed bacause the ruling
party has its majority here.

This is an unwanted Bill,
Bill and this protection will
country and our people,

SHRI SRINIBAS MISRA ( Cuttack ):
This Bill secks to continue protection to
ccrtain industries. 1t says in statement of
objects and reasons that protection is being
discontinued in the case of the automobile
industry. In the case of the aluminium ‘ind-
ustry, protection is sought to be continued
at the existing effective rates of duty. Under
items 30(15), 30 (1) (b) (i) and 30 (16) prote
ection is being discantinued.

unnuecessary
destroy our

But after protection is taken away, they
are maintaining the same rate as revenue.
Will it not get into the price? Simply chang-
ing the name from ‘tarifl* to *revenue’ will
not help the consumer. He has all the same
to bear the burden.

To come to the dye-stuffs industry,
what is being protected 7 We koow who
arc the producers of these items being
protected 7 90 per cent of the organised
sector is in the hands of big industrialists
with foreign collaboration with which
they are manufacturing all these big items,
specially wet dyes, They are being protected

" on ths wrong assumption that the intermed-

We have been protecting these . three’
companies for so many years. An Ambassa-
dor which was costing Rs. 8,030 now costs
Rs. 21,000 Who is enmjoying all this
profit ?

iates are being taxed at 8 higher rate, and
th: finished products are being taxed at a
lower rate. The Tariff Commission has
tine and again pointed out that this is an
anomalous position which should be discon
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tinued. If the intermediates are taxed at a
higher rate, the production in this country
will be more costly. If you are taxing the
actual articlc at a lower rate, are you giving
any protection 7 So, th: underlying policy
of all this is that the big manufacturers with
foreign collaborators arc importing dye inter-
mediates and they are in a position to under
cut the small scale produczrs hire. The
Tarilf Commission in its rcport has quoted
many figures, but at the outset thsy have
said that they have not becn able
to collect the figures for th: small-
scale iadustry. So they have depended
upon an approximate figure given by some
commission. This will show that ths proper
figure of production was not bzfore the
Tarifl Commission when they recommended
these things. There should have been an
attempt to find out the real figure. If the
figure of production of the small-scale ind-
ustry is really much more, there is no need
to give protection to fatten these alrcady
fat people.

There should be a policy of co-ordina-
tion in the licensing department, aftcr the
small-scale units get licences for producing a
certain type of dye. At present, without
taking into consideration whether they have
actually commenced production, what is their
capacity etc., you are protecting the existing
manufacturers only without protecting the
small manufacturers.

Regarding aluminium, some itcms
are still protected, and duty is being levied
at the same rate. Have you estimated the
actual production in those items in this
country, have you ascertained whether the
actual capacity of the organised scctor has
becn utilised T Without an attempt to utilise
the real licensed capacity, protection is being
granted. That should not be done.

To come to aulomobiles, the same
question arises of protection and revenue, [
need not dilate upon the points which most
of the hon. members from this side have
made, but it has o be scen that the big
companies which own these automobil:
manufacturing concerns are secking more
and more protection, and our Tariff Comm-
ission is not loath to recommend and our
Government also is not unwilling to extend
protection to them.
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Shri Goyal was trying to argue that tariff
should be to benefit the consumers. Actu=
ally it is the reverse, the tariff is being impo-
sed to bencfit the industry. Our policy has.
been to encourage the industry by imposing
tarifl so that there will be no undercutting
and we are also imposing countervailing
duty to counteract dumping into our country.
But if we look to the consumers, in any
given item il the price increase as a result
of tariff co.npares unfavourably with the
international market, then the tariff should
be discontinued. I am not opposed to
imposing taiiffs, but it should not bec done
recklessly and without proper cxamination.

16,39 hrs.
[SHRI R, D. BHANDARE in the Chair]

SHRI CHENGALRAYA NAIDU (Chittoor):
1 have to mention about the manufacture of
cars and the quality they arec maintaining.
In India there are some lucky people who
manufacture cars, and the Government is
only allowing them to mint money by this
Tariff Bill.

We have got three types of cars manu-
facurcd in our country. One is the Hindu-
tan Ambassador. Sccond is the Fiat and
the third is the Standard. Qut of these
three cars they have made the dic long
ago. The same die is used for five years.
There is no change in the machinery. What
about the type of metal they use ? The
metal will be worn out after ruanirg a few
hundreds of miles. The tyres wil. be worn
out. Mo quality control is there. When
there is competition in the coun'ry about
the same type of cars and there arc 2 or
3 cirs, each man will try 1o manufacture a
good car, changing the models every year
and giving a cheaper car. Now due to
the Government's policy of encouraging
only the three people and not allowing
anybody to manufacture car nor the Govern-
ment coming forward to manufacture any
car in the public scctor, the car manu-
facturers are minting moncy and the poor
people arc being robbed. Not the poor
people, but those who purchasc cars are
being robbed. For a car worth Rs. 10,000
they are paying Rs. 20,000. For Rs. 5000
worth car they have to pay Rs. 10,000 and
another Rs. 10,000 as taxes to the Govern-
ment, If this is continued, the Government
is not suffering; it is the car users who
are suffering and the factory owners are
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minting money. So I want the Government
to start at least one small car factoryin
the public sector and allow one or two
private manufacturers to manufacture car in
the country and there should be competition.

The other thing is that there must bea
strict control over these manufacturers.
Every year they should change the modc!.
They use the same die and they do not
change the car. This is the position of the
car. Coming to tyre manufacturc, therc
are so many factories in our country. They
manufacture tyres. You give them protection,
You do not allow anybody to import tyres.
It is very good that we have to encourage
our people. What about the distribution ?
The Commerce Ministry should look into
the distribution system. They arc nct
looking into the distribution system. There
is no price control.  To-day what the big
tyre companies are doing is that they have
got so many dealers in every district and
they sell the tyres to some sclected dealers
and they openly s«ll them in black-market.
That is not black market, that 15 open market.
They give a Bill. A tyre costing Rs, 200 is
sold for Rs. 300. They give a bill. Another
type of tyre costing Rs. 290 is sold at Rs.
450 . This is the position in the country.
The Minister who uses Government cars
does not know the cost of the tyre. For a
tyre which costs Rs. 290 I paid Rs .450 due
to the negligence of these Ministers. Othe-
rwise | would not have spent so much.

Another thing is the tractor tyre. The
manufacturers scll them in black market by
giving these tyres o a selected few and
they take money in underhand dealings.
1 want the Government to sec thatl there is
control over these tyre companies, especia-
Ily over the distribution system so that the
tyres may not go inlo the black market.

Coming to agriculture, we have tract-
ors. To purchase a tractor is very casy.
For that too we have to wait for 3 or 4
years.

But it seems to be very easy now, and
getling tyres is very difficult. For a tractor
tyre costing Rs. 400 to Rs. 450, we have to
pay Rs. 1,000 or Rs. 1,200 and the Gover-
ament comes forward to put all sorts of

Bill

contrcl on the agriculturists saying that
they are n aking more money. How 7 Yom
say that you want the country to be self-
sufficicnt. But are you taking any interest
to supply at least tyres to the agriculturists
to grow more food ? You are not taking
irterest at all,

1 want the Government to think of all
these things and not simply encourage the
tyre companics alone, If you want to put
down the 1yre companies, allow import.
Import some tyres and sec that the prices
are cut down and that they do not indulge
in black-marketing, and also sec¢ that the
tyvres distributed to all the dealers equally.
That is my request,

=Y foweey Wy (wyat) o wanf
agea, ¥ 1 fwga e (vhwwe)
fam &1 fadis wwar §, wWifs wgew
Afa o fagra 1 swrem agwrar e
WEEAT aThd W Al ¥7 A2 W
F1 MariFr @ Wi g I & uE-
afeat £ fgrgeam & garerard w3 v
AYsT &A1 # 1

T Ftwa A faswt & a7 93
gy a3 Hfes sRwww we @t A
afada a1d a1 @ § W a0 agea &
a9z ® 57§ fr wed  gemfas
aray gRit s ¥ saw fawfew g€
afie afs w17 gv fados N qoefa &
STE, AY &7 F onfgT g fe W W
¥ gar fawfaa aff g, afes I T
9 g7 arg< & & fewfaw £

w fadas & engwe v Ium,
Trfees, vafatm Wi eI aar
gqrRyATET ohead el d A ¥
e fear wr wr &1 ugfafraw
I ¥ Ay qzH o frafa ¥ g faar
ot g & | wTkRES  WORET W SRew
wA dgg ofcrm fod o R €
Tud a1t ¥ g% ¥y favg ot wg o
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I qrg AR X FR IAM ¥ garfeas
TR

‘g Ag ar A wig, fggE™ ¥ w1
I AT AAr aga aEd F g,
FramaTe W ofagy wifs & el &
TN H e i afal @@
AGA T & | T gAY HIL AW A
w15 WTkAz Feqfaal & aGa  Awyr G
T ¢ | gFEa ¥ t@ saw & faww @
I e afoelt A a3 2 fw
HFI &7 a1a 713 wrdde  FwgfAal 9%
FeAT FT T G 7 58 IO F1 grEA
T ¥ 21w qfems ¥gex, grEwfw
&, ¥ ¥ A | OF F6 G gEeq 7 waT
5 o U &1 38 Aw qfims AR
¥ & rgr sy ) Afww ¥ AT A 3T FX
AR E; A A 2, TwE @t T
e &1 4 wgm Agar § R o wn
FURT FT ULIFIAT g, AH IEHT
famrar g 1 SfF gTwTT AT AdY #%
WY I F gy @i w
a7 Y ¢ | 7% fadas wRETEE et
T wEmEe ofeed et &
ey § ¢fees witew & famfon &
fams 1@ Iam & at ¥ Mw
FHIMA &1 FAFFATAG T

“For these reasons, the Commission

has concluded that there is no pra-
ctical alternative but to let the indus-

try continue under the present
scheme of protection."

wafa s it & fawrfon @ s w1
JORT ¥ srewe w1 fasfagsr ool &t
AR aferw fadaw & wgrom
< g

“In respect of automobile and autom-

obile ancillary industry.... the
Bill secks to discontinue the tariff
‘portection , ... "
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Efes wimm ) fawifor gg ¢ Wi fear

TE AT @ &1 mEmwmnw ofweEd
M aix ¥ g wfww # o
wEh e

“The ancillary industry is an important
adjunct of the main automobile indu-
stry and its development needs to be
carefully watched.”

wqfy ifcs witver wt Falz & f& @
Jam & ¥ywqdz A qry fear oA,
AL F A qe W §, Iy FeraE
F arrlt AR Fg wAE A W H
gfeada Twar a1 few gw fadaw &
#few gtgvm #1 feamrdrg  faar o
w@rg A ifes i g1 foR &
faaes &9 ffar o1 @ & 1 @
ars g1 wmar 2 fw s wdew A
ot fawrfedl § 3% feaore ag fadas
Frq woar g e ¢few s T AR
&, FT IO W T faAd g9 ¥ A .
¥ 7€ 61 & wie ot sfagi §, 7% AR
oAy FgT & ¢

“Its main handicaps are fragmentation,
low volume of production, constant
high prices, non-availability of raw
materials, even where indigenous
sources are capable of supplying
them and extensive tie-up through
collaboration agreements.”

FX IAM ¥ UFwAfEw eI 2,
FIA RO § W ag agd a9 FAH
g1 e fadaw & afcc gfwa &
WARA & WS Wa®Al I 4§ qg
AAfgufm m A ge 3T AR F A
FrEed § oW agrar faar o @
gafe ag fegeam & T # W=
T@ & gTRETD FT 8% W W9
GHETT T TF | THR qT6 g1 wrar g fw
ag fadaw gt o 2w § fawfow v
¥ fog & 1 9g GORIT WO aTew & ¥
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AR AR N AT T 0 KT
wrgdt § famd AT w1 WX W |
g § At fggeam & savitsa &1
& ¢, fom wr & g wifgg, sa &
¥ g g, afwa o Y grr W w9 R,
forg fafirde &7 ¥ agr & srarfrew 2
99 9% Al g WTATY GFATA ArEr 1 IW
F1 WRNATHTA AT qga A& & | W
ATHFT qT T KT qF  JIEAT FT FAGEAT
war wfge, g wedr & Afew aw
HEHTT, Zrer W fagar #1 o a0 g
g AT ATHFT F FAATA I FT WHAT-
FUT TN FEAT At Ifew var TEAr
gfeaae w@r S & foad age &
g dmfat £1 7z fasw 91T 7 fageTw
¥ gAErErd # % | faaga @y e
@t arm ¢ & wrdm s ffa-
gré g Sfrare W JAfET g Ssita &1 0w
T E AT IZETET A A F=w ISAT
FFEFIARTAUAIT @SN, qu
foz #7& argdy A #Y qag FET

wel Farg ¥ owg ffray
fadas sxz 57 fear g @it W A
o smar & faare & fao @iy, aw
fes wwrmT 1 At fawifed § s7 a2
3w ate & T e 917 Wl aw 3w W
LA & ATAA AT AT | TR AR K
amq & e fadw T § o & [
& g Twt aTow v A

SHRI MOHD. SHAFI QURESHI : Sir,
I am very grateful to the hon. bers who

Bill

hon. members raised certain doubts about
the furctioning of the Tariff Commission.
As could be seen, the Tariff Commission
has bien rendering very important service to
industries, They not only discharge their
statutory obligation of looking into the
progress of the protected industries, but
also perform other functions. In fulfilment
of its obligation, the Commission sends
quarterly reviews to the Central Government
reviewing the position of the protective sec-
ter, based on information relating to prod-
uction. sales, stocks and other things.

Besides this, the Commission has done
some good work. It has examined the
cost structure of sugar and is preparing new
schedule for determining the fair price pay-
aYle to sugar industry; It has re-examined
the price structure of various categories of
catguts. It has reviewd the price structure
of alcohol. It has examined the price-
structure of man-made fibres and yarns.

S0 we cannot say that the Tariff Come
mission is a useless organ of the Govern-
ment. It is doing very useful work. It
is the job of Tariff Commission to review
and examine the working of protected

industries. It has been stated that, while
examining the protected industries, the
Tariff Commission does not take into

consideration different aspects of a particular
industry and it does not make a detailed
review. Whatever has been stated by them
is not a sort of off-hand review which the
Commission makes. The Commission
makes a detailed survey of each industry
which sezks protection or where the Com-
mission feels that protection should be
extended. For instance, it has been stated
that the Commission, while granting pro-
tection to the dye- stuff industry, did not
possibly know the installed capacity, did
not know the annual production, did not
know the demand for dyes. The Tariff

have taken part in the discussion. Most of
the speeches related to the automobile ind-
ustry, which is under the Ministry of Indust-
rial Development and not under Commerce
Ministry. Some hon. members have refe-
rred to food prdouction and rubber tyres,
which relate not to the Commerce Ministry
but some other ministry. But the main point
is this, Mr. Lobo Prabhu and some other

Con ion’s Report is there before the
hon. Members. If they would turn to the
first page, on which exact and complete
information is given with regard to this
industry, it is categorically stated that the
total number of existing units is 21 in the
organised sector, and 102 in the small scale
s:xctor, The estimated annual demand has
be:n shown as 13,000 tonnes in 1968 which
would go to 14 2000 tonnes in 1970. The
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démand has been put at 13,000 tonnes and
the production both of the organised and
the smallscale sectors has been given.

16.55 brs.
[MR. SPEAKER in the Chair]

It would be of no use to repeat the
whole thing again, because whatever 1 have
stated in my earlier speech would, I think,
satisfly the hon. Members that the Tariff
Commission is not having only a cursory
look at the protected industries, but it goes
much deeper into the price structure also.
It takes into consideration all the details
and then comes to certain conclusions,
whether a certain industry requires protection
for a particular period or not.

Much has been stated about the
automobile industry. I quile agree with,
some hon. Members here that in a sellers
market there is a tendency for detesioration
of quality, and automaobile is a case in
point. This industry is one of the larmest
industries and the annual salc valuce of its
production constitutes nearly about 7.68%,
of the total industrial production of the
country. The manufacturers have been
time and again told that they will have
to improve the quality of their automaohkiles
which they are selling to our people. They
have been told that they will have 1o take
full responsibility for maintaining quality
and standards compatible with those
expected by the consumers and those
generally available to other people in other
countries without giving any opportunity
for launching an agitation or without
creating a clamour for it. I am sure that
the hon. Members know that the Goverment
was pleased to appoint a Committec=the
Motor Car quality Enquiry Committc2--and
after this Committee's report was received,
the Government has taken cecrtain steps.
For instance, one of the grievances about
the quality of cars was that the warranty
poriod of cars was only 6 months and it
was not a sufficient period to locate the
defects. Now, the warranty period has
becn extended to onc year, which will
cover all the cars. The Government is
keeping.#close watch and vigil over the
quality f cars.
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The manufacturers belonging to protected
industries owe an obligation and duty to
the nation whenever their industries are
protected. They have to see that their
manufacture does not fall short of the
requisite quality and the requisite standards.
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SHRI RAJARAM: This guarantce is for
imported cars or for indigenous cars.

SHRI SHAFFI MOHD. QUERESHI :
For indigenous cars,

SHR1 RAJARAM: The Tariff Commission
is capable of reversing it.

SHR1 MOHD.SHAFFI QUERESHI: With
regard to Mr. Jha's point that we should
nationalise the automobile industry, as my
hon. friend very well knows, we have got
a mixed economy in our country where
both the public and private scctors have
to exist ; they have to supplenwnt and
complement cach other, It is ot that
one should exist at the cost of tle other.
So the question of taking over the automobile
industry or nationalising it docs not arise
at all. But. we shall see that production
in the privatessector industries isimproved.
It has been stressed on them time and
again that they will have to improve the
quality and they will have to maintain
prices al reasonable levels so that it does
not hecome burdonesome to the consuniers.

With regard to the other points raised
by my hon. friends--Mr. Naidu stated that
we are not able to get good cars, cais go
without tyres and therefore food production
suffers and so many other thii:. he
connected  with that--] would like to wssure
the hon. Members that so far us the
automobile industry is concerncd, all
neccssary steps will be taken and | have
also stated what steps have been taken by
the Government so far, I think now there
are no points raised by hon. Members which
have not been covered.

With these words I would like
house to approve of
Motion.

the
the Consideration
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MR, SPEAKER : The question is :

“That the Bill be circulated for the
_purpose of eliciting opinion thereon
by the 15th March, 1969."(1)

The motion was negatived
MR. SPEAKER : Now. the question is :

*‘That the Bill further to amend the
Indian Tariff Act, 1934, be taken
into considcration.™

The motion was adopted

MR, SPEAKER : We will now take up
clause-by-clause consideration.

SHR1 LOBO PRABHU : I will confine
my remarks to two points. Firstly, 1 reque-
sted the Minister 10 consider e«tending the
period of protection to five years. That
was a simple request in order to cmable
the industry to establish itse'l, He has
not said anything on it,

My second request was in respect of
the automobile industry that the revenue
duty may be reduced from 50 to 2§ per
cent.  There has been some misunderstands
ing that the reduction of this duty will
favour big people, producers and manufigc-
turers. That is a mistake. [t will favour
the consumers. These articles going into
the assembled car are assessed to duty,
which the consumer has to pay, a point
which the Minister failed to explain. Hzre
I might say that 50 pzrcent of the cost
of the car is paid to the government, not
to the manufacturers, not to those who
sell the car but as tax to the government.
Qur claim, therefore. is that to chraper
cars reduce the duty on components. Hure
in Parliament there is such a process as
moving amendments. Since there is so
much discussion on this amendment, may
1 request the hon. Minister to accept the
suggestion in my amendment 1o reduce the
duty from 50 to 25 per cent 7 It will
not reduce the revenue of tha government
because the Finance Minister will in any
case levy a general duty of 50 par cent or
even 100 per cant.
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SHRI BBDUL GHANI DAR (Gurgaon):
Sir, I want to oppose it.

MR. SPEAKER : The Minister will
oppose it.- Why do you want to oppose it

ot e wre o FwT AT,
gfar & sfigm & aF av o gu €,
fawt wwadt smTn wgr amar ar,
TR g AT gAY mEr g §, At
AT F FA ITH {OAT wiww ag 4l
fe fomd ox w#1T #1 T WY § IR
a &, Afeq gat s fafreey aEw
W 91E =1 uF faqz § oF R Wy
Foreafy A2Y a1 afa ww T ARy € )
gak fraw ard oY AF grod § 0wy
A A AF o § AT G A AT &
w3 # g 17 & 1 wyfang o g7 AW
Ayn 9 qrA & 7 gn # R gy o
F99 79 <1, § ¢ ATATH AW §, 99
AT & 7Y ard A gy A ArELAL .
¢, 3z «1 7z & f& a9 Sizew @

N AA a3 F @

w202

=it WEEEAL T FGIET WIEE, WY
g wEE Sifad | wyfeea w1 e
GILATA ATAT BIAA g13aTn 41, Afadw
wAl 7% IFT A4 fAar war 1 wAER
aqrETA FEAT 5 fF 5 A" A 24 Heag

wEaw AEAA C IRE AL K AR H
S | ATT a% WA IgEy faar ava,
A9 AT ATL § Ifeam

it e A o & W & TEr ar
fs az famr 3@t A7 ¥1 & Fra ag A ow
FHIT AT AT 4T, IAH AT 0% AHQ G9Y,
wex ® 3 Wi oy fay | I wer-
@ Fd 51 &P X AT I, AT AT A
ardl A I FAT AT HT AL A6 TAY



267 Indian Tariff (Amd.)

Bill
[#f segemrt aTX]
geaT & | THT aIg § I wWAE AN
T § AR M A AT g, 9w AW A
T YT Trgwl F gAT FTAT A0 & |
[l 36,15 sullos ot
o Wl = Woenele
e o2 - kel 25y
yre-lg Ul IS kel Jyy S
:..—"-"‘)LG":‘,..J—""}"‘ }.9" o
SRS S S [ TR OV R
e S ¥ el K I (el

glaaly o 8 u..\'l) 3-S P K]

Pte o ol aylor (K - o oly

croaze Kol 9 ople S ale
25 ot 585y S S et K
ey P 25 W 1< .__53'1:0‘,
SRDY R QP W e I LI
Kod gl 3T K ot e A
A e L){)J 01
L g P s U IPR VI I 12
M S b ) e el
<SPSVl o ngd e 2KF
S# age o2 S 0y yimoe®
o —rtl- (s | 3= seip 9 Y
U“"nr)ﬁ- }Ql' s Uﬂhc..:"&gg_sg &y
CEER LT ,-‘
i S e o2 0P st
—e2 g S
PEPAPSNT SUEN | ST TIPS
o) PSS (5ylob T
=t Uy M oyl s el
W ol 51 S sl S @, T
cbl=gs J" :..}ln’v e ._j“—lr.f X4
—® prewe PP e et g e
e c:..}tl Lr,g-"'-a..‘:' 2o 5]
,i.-ll [ mim_u,,.'l,] e ey
g a..:,"‘I :5“" o l:n“‘x‘ l—w’
..*Kmu,,

DECEMBER 19, 1968

Indian Tariff (Amdt) 268

Bill
PP ey B e 5
el IS W ey S
g By b G Q) s
) e o s S AL N
S WS & ol SIS e
,_s)l!‘_sjl!-)hd:.'f)l"a‘ﬂ" u\\s)s

dex oo ) =59 1 e )
1) e® N P o S
oS T A S = 2K
bl Spss)l Sy m s

SHR1 MOHD. SHAFI QURESHI : Sir,
the amendments of the hon. Member are
not acceptable to me. I thought, the hon.
Member has some faith and confidence in
the private sector that it will be able to
increase its efficiency in a period of three
years to meet the challenge of foreign
competition. We have got full faith in the
industry and, I think, within the period of
threc years the industry will be strong enough
not to seek any protection any more.

With regard to the levy of duties, the
duties arc levied and are fixed by the
Ministry of Finance keeping in mind diffe-
rent aspects and the nature of the articles.
My hon. friend knows that before devalua-
tion the duty on automobile parts was
about 60 per cent and after devaluation it
has been reduced to 50 per cent. So there
is no question of reducing it further.

Mr. SPEAKER : He has not moved
the amendments.  So, I shall put the clause
to the vote of the Housc.

The question is :
““That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clausc I, the Enacting Formula and the
Title were added to the Bill,

SHRI MOHD. SHAFI QURESHI : Sir,
I move :

“‘That the Bill be passed.”
Mr. SPEAKER : The question is.
SHRI SRINIBAS MISRA : Sir, only

one question.
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Mr. SPEAKER : Motion moved :
“That the Bill be passed.”

SHRI SRINIBAS MISRA : The Minister
will kindly turn to page 7, Statement of
‘Objects and Reasons, where it says -

“In respect of products of the alumi-
nium industry falling within Items
Nos. 66 (a) and 66 (1). the Bill secks
to continue the tariff protection, at
the existing effective rates of duty.”

Now please turn to page 5, where it
says -

*(f) in Tteme No. 66 (a)-

in the fourth column headed **Stan-

dard rate of duty” for the figures

“40" the figures **27§" shall be

substituted ;.

That means, after devaluation instead of
40, 274 is the effective rate,

Then, it says -
“(g) in Ttem No. 66 (1),=

in the fourth column headed *Stan-
dard rate of duty" for the figures
40", the figures *20" shall be
substituted ;**,

that means, after devaluation instead
of 40, 20 is the effective rate. In one case
it is 27¢ and in another it is 20. What is
the remson for this difference ? Are both
of them effective rates ? I do not under-
stand this difference. There must be some
error somewhere.

SHRI MOHD. SHAFI QURESHI :
They are for two different things, 274 is for
one thing and 20 for another.

Mr. SPEAKER : The question is :
“That the Bil
The motion was adopted.
17.07 brs.
RE: BUSINESS OF THE HOUSE.

Mr. SPEAKER : Now before we take
up the next item I would like to inform
Members that we will dispose of the Bihar
Proclamation and then take up the two
<iscussions. The Constitution (Amendment)
Bill we will take up tomorrow morning.

be passed.”

GRAHAYANA 28, 1890 (SAKA) Presidents Rule in

27
Bihar (Res.)

SHRI SRINIBAS MISRA (Cuttack) :
What about my motion 7

Mr. SPEAKER : We will take up these
things at about 7 o'clock after we have
finished the Bihar Proclamation.

SHRI SWELL (Autonomous Districts) :
The Constitution (Amendment) Bill will be
taken up tomorrow 7

Mr. SPEAKER : Yes. That is the only
thing pending,

17.08 Hrs.

STATUTORY RESOLUTION RE: CONTI-
NUANCE IN FORCE OF PROCLAMAT-
ION IN RESPECT OF BIHAR.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Sir, 1 beg to move :

“That this House approves the conti=
nuance in force of the Proclamation
dated the 29th June, 1968, in respect
of Bihar issued under article 356 of the
Cotstitution by the President, for a
further priod of six months comme—
ncing on the 25th January, 1939."

1 do not think 1 need make a very long
speech on this motion. As we all know,
this Presidential Proclamation was issued
on the 2%th June, 1968 and was approved
by Rajya Sabha on the 22nd July and by
Lok Sabha on the 25th July, 1968. The six
months' period of the Proclamation will
ceasc to operate on the 24th January, 1969.

As we are aware, we had indicated at
the same time that we would like to hold
mid-term clections as soon as possible.
Indications of this were given to the Chief
Election Commissioner who later on went
to Bihar and held discussions with all the
leaders of the political parties there.

He has recommended and now he has
already announced that the ¢lections should
be held on the 9th February, 1969. There-
fore, it is very essential that this period is
extended. Naturally, the period for which
we can seck the permission of the House is
for six months. But our intention is not to
keep the President's rule for another six
months. Naturally, immediately after the
elections, the Council of Ministers will come



